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Blackma.rketing and. Profiteers 

2202. SHRI P. K. KODIYAN: Will 
the Minister ot COMMERCE AND 
CIVIL SUPPLIES be pleased to 
.tate whether some State Government 
have demanded delegation of more 
powers to the states to enable them 
to deal with blackmarketing and 
profiteering effectively? 

THE MINISTER OF COMi\iERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): Proposals from a 'few 
State Governments fOr delegation of 
more powers under the Essential Com-
modities Act, 1955, were received and 
were considered not feasible. 'rhe 
existing powers are considered ade-
quate to deal with blackmarketeers 
and profiteers effectively. 

Alle&,ed Sm1ll'gJ.iDg by V.I.Ps 

2203. S,HRI ARJUN SETHI: Will 
the Minister of FINANCE' be pleased 
to state: 

(a) whether there haYe been cases 
of emuggling by the V.l.P.s Ibrougbt 
to the notice of G<>vernment during 
the last three years, by the Air Port 
Authorities at" difterent Airports; and 

(b) if so, the names of these per-
SODS, the c1,etaUs regardin, the ,ooda 
seized from them and the action talaIn 
apinR them? 
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(b) AccoriBDg to reports received 
'by ~vem.ment, 10 cales -_Wnt 
10 V.LPs. (i.e. persons holding 'diplo-
matic pas,sports) were detected .t the 
airports 'Of .... BOmbay and Delhi dUring 
the lait three y~. It will not be·m 
the public interest' to disclose the 
~8iPle8 ~ .~ per8ODB. The good. 
~~ . frOD). ~ese ,persons mcluded 
?f.lqhe~" : ,gold, , diFonda, silver ftc. 
Appropriate action under the law was 
initiated against all theae person •. 

OlCBlre oIl.rOB Ore Mines In 
.~ (on..) 

,2204. SHRI ARJUN SETHI: Will 
the Minister of COMltfERCE AND 
CIVIL SUPPLIES' be pleased to 
state: 

(a) whether it is a fact that there 
has been closure of iron ore mines in 
the Keonjhar District in Orissa in 
Mar~h, ~9~9, due to the refusal of 
Metals and Minerals Trading Corpo-
ration of India Limited's taking ore 
trom this area; 

(b) if so, the details, regarding the 
loss of production and the number or 
workers rendered unemployed; and 

(c) the action Government laye 
taken to save the workers oj this 
area? 

, THE MINISTER OF COMMERCE 
AND CIVIL StJPPLIEs AND STEEL 
AND Mtm:s (SHRI PRANAB 
MUKHERJEE): (a) to (c) Purchases' 

. of iron ore are made by MMTC from 
private /public sector mines in Keon-
jhar for export and supply to public 
sector Steel Plants.. From 8th Marcb~ 

, 1979 for a period. of about one month 
iron ore supplies on ex-plot basis at 
Banaspani, Ba~bU and Bolani could 
not be accepted due to inadequate rail 
movement to Paradip Port and resul-
tant build-up of stocks in the stack 
y~ to saturation level The tem-
porary su.spension ha4 lOme ·efteet , OIl 
the producti~. and ... ~t posi- , 
tion in the sector. After the improve-
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...... of. April. I'" intaka of. -....w 
-.ppne. WN r __ ~""" Sa ...... 
llI.Aupani and Bolani. secant 
Voap[aIata ..... M'/Iil. A .... CIIMd 

PpreId Glwlt 
2205. S:H:&I K. LAKKAPPA: 

SKRI SATISH PRASAD 
SINGH: 

• wm the Minister of FINANCE be 
pleased to refer to the ['eI)Iy given to 
UDatarred Queation Ko. st. GIl II. 
August, lW7a regardinl' coaplaJats 
_pinlt Kls. Amin Chancl Pyarelal 
Group and state: 

(a) what ~rogress has been made 
in investigating/adjudicating 1he var-
ioua cases against them by the l!b-
forcement Directorate, coming under 
Customs Act and Income-Tax Act; 
and 

(b) reuons for delay, if any! 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCB (SHRI 
JAGANNATH PAHADIA): (a) and 
(b ) It is reported that after comple-

'tion of necessary investigations against 
Amin Chand Pyarelal Group, the En-
forcement Directorate have initiated 
ad.judication proceedings against con-
cerns lpersons in the Group in. three 
more cases in August, 1978, March, 
ling and January, 1980. O«t of the 
ten cases which were pending adjudi-
cation as on 11-8-78, one case has al-
ready been finally adjudicated. The 
adjudication proceedings in respect of 
the 0 cases are held up on account of 
Court injunctions. · 

There are no cases pending investi-
gation/adjudication under the Cus-
toma Act, Is.6Z. 

Information regarding the casea 
uDder the Income-tax Ad in being 
4Collected and will be laid on the Table 
ot the House. 

Iuurance FaciUty to Alricutturists 
2206. SHRI K. RAMAMURTHY: 

Will the Minister of FINANCE be 
pleased to state the details of the 

Scheme of insurance facility te the 

~ for til. paIAp .... 
...... .-e, theft ...t other ea1amitleltt 

TIIII IIlHJSTJIR 0., STATZ IN 
TI:IlI IInnBTRY or nNANCB 
(SHRI lAGAJOfA'l'H PAllADIA): 
net,j" at the tdlerne Qf insurance 
fadBta. which are a'ftilable to the 
agr(e.l'-rista for their pUmp set8, 
trom. all the foul' tfUbsidaries of the 
Gem.enl Inauranee Corporation of 
Indta -.i.E: (1) National ln8urance Co. 
Ltd.., (I) New India A8suranee Co. 
U4., (I, OrieJltd Pire &: General 
ID.su.raDce Q,. Ltd. and (4) United 
India Ift8Ul"ance Co. Ltd; are as 
UAder:-

I • Risks covered: (i) Fire/Lightning. 

(ii) TheltfBurglary. 

(iii) Mechanical! 
EI~ctrical Break .. 
down. 

2. Sum Iasured: . 100% otmarket value 
a t the time of 
issu(" of cover 

3. Annual premium : .. Electric sItr: Rs 
25/-to RI. 95/-

depending upon Horse power 85 per 
details below:-

Horse Power Annual Premium 
.-- ---- - --

(Rs.) 
3.0 25 
5.8 30 

7.5 45 

10.0 50 

15.0 65 

17.5 75 

20.1 85 

25.1 95 




